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1115 hes,
MATTER UNDER RULE 377

»GRANT OF ADDITIONAL Draknmss ALLOW-
ANCE 70 CENTRAL GOVERNMEINT EMPLO-
YEES AND PENSIONERS

MR. SPEAKER: Shri §. M. Banerjee
4o raise a matter under Rule 377—He
has already raiseqd it.

SHRI 8§ M. BANERJEE (Kanpur):
Let the Finance Minister reply. I
raised it ag an gbjection then Now I
am raising it under Rule 877.

MR. SPEAKER: Briefly.

SHRI S. M. BANERJEE; I am real.
ly indebted to you for giving me g
chance to raise two most important
issues under 377. This should be re-
garded as & maiden 377 because this is
the first in this session. I raised the
same issue when objecting to the High
Court Judges (Conditions of Servicc)
Amendment Bill.

Today is the last day of the session
sad we are not going to meet before
the Budget. So I woulg invite your
kind attention and the attention of
the hon, Deputy Minister of Finance,
who is here, again to the most burn-
kg problem of the Central Govern-
ment employees, about sixth instal-
ment of DA. It has not yet been paid
I am not talking of the seventh and
eighth instalments because the price
has not gone up, but the sixth instal-
ment was agreed to be paid by the
Government, by the Finance Minister,
at the meeting of JCM. They said
they would pay ; they did not deny it.
So the sixth instalment should be
paid.

The second point is that a final de-
cision should be taken without further
delay regarding payment of DA to
the pensioners. Their conditions
excite horror rather than pity.

I would also make another request.
A solemn promise wag made by the
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Deputy Finance M
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Both these
points were raised during the course
of the discussion on the Supplemen-
tary Demands sometime back. I think
they were raised not only by Shri
Banerjee but by warious other hon,
members also. At that time, I had
said that both these matters are under
Government's consideration.

We are also aware pf the plight and
difficulties of the pensioners. At the
same time, when he mentioneq that
we have to take the economic condi-
tion of the country into consideration,
that is only natural After all, it is
not only the amount involved, but the
availability of the resources, how
these are going to be given to them,
all these matters have naturally to he
taken iuto consideration. That is
where the overall resource mobilisa-
tion and the economic outlook comes
into the picture. But I would certain-
1y like to say that both these poinis,
about the Central Government em-
ployees and the pensioners, are under
Government's consideration.

SHRI S. M. BANERJEE: Thank
you,

~

MR. SPEAKER: Shri Shahnawaz
Khan

SHRI ERASMO de SEQUEIRA
‘(Marmagoa): Will a decision be taken
within the next thirty days?
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SHRI DINEN BHATTACHARYA
(Serampore): Shri Raghu Ramaiah
knows that I made some representa.
tions to him in bis weekly meeting
The Forms department under his
Mintstry in Caleutta jg now being de-
centralised causing serious alarm to
hundreds of employees. As per his
advice, I semt in g short notice ques-
tion. But that has not been admitted.
Today is the last day of this session.
He should give a reply to this

Another thing. Only yesterday we
discussed about layoff, closure and so
on. Here is a telegram from a jute
mill, The question wag put by some
MPs here. The telegram says:

“Large retrenchment threats layofl
closure deployment armeq police
within Kamarhati Jute Mil] Interven-
tion sought....”

We have received this from our fiiends
in the Kamarhati Mills It is near
Caleutta. I do pnot know who wall be
responsible for it. Tomeorrow you will
nat be here ; I will also not be here. We
do not know where we can contact the
Minister. What is the protection 1o
these workers who are being threaten-
ed with layofl? The police are going
inside the factory. May I request you
1o at least convey my feelings to the
concerned Minister?

SHRI SAMAR MUKHERJEE (How-
rah): Shri B. N. Reddy wanted to raise
a matter. I have also one point to
raise,

Yesterday I got a tclegram to the
effeck that 50 employees of the Raut
Bhatta Atomic Energy Commission
have been dismissed. The case is going
on in the Labour department. This is
absolutely illegal Previously I had
drawn the attention of Shri K. C. Pant,
he sald he would talk to Dr. Sethna.
But no remedy is there. I want that
the matter should be looked into.

SHRI B. N. REDDY (Niryalguda):
The agricultural prices have fallen to
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half the normal price in our State and
therefore there is a grave crisis in
Andhra Pradesh. The peasantry are
undergoing a lot of hardship. I re-
quest the Government to intervene and
maintain a reasonable price, a remu-
nerative price for the peasantry and a
fair price for the consumer,

Of late political murders are taking
place and particularly some persons on
behalf of the ruling party are encour-
aging this type of murder. They have
been brought to the notice of the Cent-
ral ‘Government and the Home Minis-
try. I request the Government {o
advise the State Government. MISA
is misused and applied particularty
against CPM members. I request the
Government to withdraw all the war-
rants and relesse all the leaders,

it go wi¥ (A1gT) ;o maw S,
Td g s @ sue e ¥ 9w
a1 21 ag fear war § 12,25 &R
TY FW Y FT 18 ¥o ¥ ®A W g
arfgd, g@ s w g % ogi § o
sy afac T & =
Ffl 5T zary wwar § R owe oE A
FATET TR FT AR AT TG w1
fey § 3w FORTC ¥T fTUwA
ATEAT § | SAT MW F Wy AT 09
ot F1r fr a3, Y€ wdedx o
i &, WIT W W 12 To 12.25
fa% wa fam &) g wd e
TR F A T § A g A & s
argm § 5 o 3% & faeit afees
Hft ¥ ST giw ¥ [ qat % @
T T W T W aq saar g ?

gfe v ok seew ¥ oo
s (st e wt) @ W, T A
W& T |
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B R WY O (FEIU) ¢
ueer off, wW WA & wrw U W
feevwr wa 7 w1 I zfwary
Twar w3 saan fv R
RIETT X WH FT =W 1250 6y o
fwar 1 € ¢ & w7 g wvT I g
arr fr wreg faer e fam W,
ot e & q # R, AR wwn fw owgi
13 T W ®F WY @ AT ¥,
afer S aw frer & wrfore e wat
Ty frafarea & sarq qr aw
wr owrw W ¥} & foiy avsw feqr w0
RN K w3 ¥ oam
£ ary t fowge st st g fe
formr wifers w7 qon qalt § Wit wsaew
#fy & 1 afc aoft aTa §, ST SR ST
¥ fx o= g TewiAi w1 fear s v 2,
a1 gw WY s § s fraeEi &) sarn
zrw frdy Afe g7 o w1 favare T
yza § 78 7 s wfgw

oft ot Wreslt (Tear) ;3w
% mETT £

i want fam “wuwe”’ (Fafar):
aeny o1, 3 ICA & fawrr & awm
quardi ® fawer § fs aege, W
s, Hifeard, g, asifaar, se-
TR W ARy &t fuedt fuqg @
37 faal & arfawi o7 w0t 5o fFami
w1 ¥¥T ¢ foam & w94 18 "9
Traft vx g ar 2 & ) AT FWT
s g TR s T g Rew ®
wfg feami & aw@r &1 AT g
=% 1 TW ¥ @AY 97 JT WA A7
TTEH | TH AT HT AT K AR HT
e farar areaT § W% I [rgmn
f& ®&2%17 aar sHaE F90 F1 @
% 37 faqr wifasi & feaw feami
& qETAT AT qAATT I AF LA AT €T
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t v ot & wrv W @ sl
wor w1 o & 9w & orAw wngaT g |

W TeETe WnW e W,
ww wn & s wewr o & gwend
o ¥ Ow WINTAT XY wE AE W
2 wi ¥ el T GiT oF wT Y
querar w1 & vq 9T wgt & sfirohat
] goar feat 25 ey w7 wie faw
wgTE 7% ghom A, A Todsyodto
% orw X 0, gt sy ok § aw
1 B 6 I v ¥ ww 4r e
& tay fr feg o & oo &) fas
GO E R R R LR L RS
e w e R s
s S10 3 Pt ) g o7, fegs
1% 1 A7Z AT ¥ W, IT ¥ IWAT
T2 o1% faar mar AT ¥ g 9w |
? 1 wfoel &) v o v@r W@,
ag At I & Ak Famed off §
TH ¥ waT AT w ¢ Bfew €
TR AT ® o Y & 9 & g
fr Wt @\w 1w reTRIve .y o fun
fag fremnt foar s wr i @
FHIAE ST R, S UHoWILoOWeUo
¥ sy P & B ot F Tey
FTq | & JUTH AW AUGEIV ATTUT &
wEiEa & w0F € §)7 0% @) oA
RT ¥AT AT qZ WiToURMHe W7 Fwr
Fier B fum & 9y wnsy amaT § Wi
wrs AT gt A W fyw ger oA
¥ s1zar fr w7RrT S wdegy 57
W7 7 G THMTEURTe & WHA
famarz at

MR. BPEAKER: I would like to in-
form the House that in this session I
have received a number of complaints
about the atrocities committed on the
Harijans, Now, I have not allowed a
discussion on this point because every
day we cannot take the time of the
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Houss. But I have refprred all these
complainty to the Commities on the
!fdtnuothdumm &

Tribes to enquire into the
mmr and, it necessary, the Farlia-
mentary Committee will submit a
repoct to the House, (Interruptions).
1125 hrs,

DISCUSSfON RE. PRICE OF
SUGARCANE

MR. SPEAKER: We shall now lake
up turther discussion en the sugarcane
price. Shri Shahnawaz Khan,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI SHAHNAWAZ
KHAN): 8Sir, I am very grateful to the
iarge number of the Hon. Members
who have taken part in this debate.
Bir, I ¢an well imagine the concern of
the hon. Members in ensuring the
weltare of their constituents and the
farmers. It has been rightly emphasis-
ed by all the Members who spoke on
the subject that the farmers must gel
a Tair snd remumerative price for their
produce, Sir, that is precisely the
mtention of our Government. Over
29 per cant of the population of our
ooymtry liveg in the villages ang are
engaged in farming. Therefore, the
welture of such a large number of po.
pulation, that is about 80 per cent of
our population—approximately 70 per
cent are tarming clasg and about 10U
per cent are agriculiural labourers
living in the country-side—are liviog
in the villages and subaisting on farm-
ing, 15 the primary concern of the
Goevernment of India. The Govern-
ment is fully conscious of the efforts
ihat will bave to be made and the Gov-
ernment fudy supports the efforts of
the farmers to make the country self-
sufficient in  food. Shri Pande, Shr:
Genda Singh and Shri Vikal and other
bhcn, Members who are the true re-
preseniatives of the larmers ang who
are the custodians for watching the
interests and wellare of the farme:s
have spoken in very emphatic and
very strong terms. The Government 1s
aware of the fact that the efioris ol
the Government are lp provide them

(Bis.)

matter of production. Luckily we
a good rabi crop followed by a
arift crop. The praspects of
the coming rabi erop are equally good
I would like to take this opportunity

prices should not fall to such an exteat
that they become unremunerative, This
is a very valid point to which the
gevernment is di its full atien-
tion. It is with a view to ensuring
this that the government has fixed the
minimum support price ip ensure that
the prices of foodgrains and pther
articles would not be allowed to fald
below a certain level. This minimum
support price policy is being tully im-
plemented by the government. The
Food Carporation is on the alert and
it in any area the prices of food-
grmins—wheat, paddy or .aaarse
grains—fall below m certain level, the
government comes in with support
measures,

I am aware of the difficulties of the
farmers about potatoes and the geov-
ernmenf{is doing whatever it can to
help the farmers. The poini at issue
today is the sugarcane. Sugarcane and
sugar play a very important role in
the economic Iife of our couniry. Here
again, 1 would like to congratulate the
farmers, the industry and the workers
for working unitedly to increase sugar
production in the country. I would
give some figures, In 1071-72, sugar
production was 31.13 lakh tonnes. In
1p74.75 it shot up to approximately
43 lakh tonnes. I would also take the
House into confidence about our ex-
ports. The exports have also been
going up and we had placed at the
disposal of the STC about 13 lekh
tonnes for exporf, which is nearly two



